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0.A. No. 68/2003
Date of order: 22.11.2004

i

Mr. P. Bohra, counsel for the applicant. .

Mr. Manoj Bhandari, counsel for respondent Nos. 1 to 4.
Mr. S.K.-Malik, counsel for respondent No. 5.

Heard.

Since the métter' is pe'nding- before the Hon’ble Apex

~ Court for the validity of the 85" amendment in the Constitution "
. and this controversy cannot be decided unless the matter-is

decided by the Hon’ble Apex Court, the matter is directed to. be -'
consigned "to the record: room- and .may be revived, Jf so |
required, after disposal ‘of thée’said controversy, by filing an-

- application at the instance of either of the parties.
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(G.R. PATWARDHAN%-) - (KULDIP SINGH) . .- '
ADM. MEMBER o ' VICE CHAIRMAN
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